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Appeal No.  E/604 /2008 — SM[BR] Date 21/01/2010

Assistant Registrar
C.E.ST.AT, New Delhi

To:
M/S PRABHA ENGINEERS

G-567-69, M1 A,
EXTENSION ALWAR (RAJ.)
M/S PRABHA ENGINEERS Appellant
Vs

C.C.EE. JAIPUR1 Respondent
I am directed to transmit herewith a certified copy of Final order No. 89 /2010 -SM[BR] dated 14.1.2010

passed by the Tribunal under Section 35-C(1)of Central Excises Act, 1944

Assistant Registrar
(SM Appeal Branch)
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C.CE. JAIPURI

N.C.R.BUILDING, STATUE CIRCLE, "C" SCHEME, JAIPUR 302005.
2. Adv. / Consult
MR R. KRISHNAN
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
NEW DELHIL, PRINCIPAL BENCH NEW DELHI

Appeal No.E/604/08-SM Branch

[Arising out of Order-in-Appeal No.373(RKS)CE/JPR-1/2007
dated3.1.2008 of the Commissioner of Central Excise (Appeals), Jaipur]

Date of Hearing/ Decision:14.01.2010
For approval and signature:

Mr. M. Veeraiyan, Member (Technical)

1. Whether Press Reporters may be allowed to see ;@
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the : no
CESTAT (Procedure) Rules, 1982 for publication
in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy Sepr—
of the Order?

4. Whether Order is to be circulated to the Departmental : W
authorities?

M/s. Prabha Engineers ...Appellants

(Rep. by Shri R. Krishnan, Advocate )
Vs.
CCE, Jaipur-I ...Respondent

(Rep. by Shri S.K. Bhaskar, DR)
CORAM: Hon’ble Mr. M. Veeraiyan, Member (Technical)

p L @
FEM/Q OrderNo...&.ﬁ.x??./ ...... /Dated:14.01.2010

Per M, Veeraiyan:

Heard both sides on the appeal. Both sides agree that the issue
relating to recovery of interest amounts raised on the basis of

supplementary invoices due to price escalation stands settled by the




2

Hon’ble Supreme Court in the case of CCE, Pune Vs. SKF Ltd. reported

in 2009 (239) ELT 385 (SC).
2. Inview of the above, the appeal is rejected.

Order dictated & pronounced in open court on 14.1 .2010.

( M. Veeraiyan )
Member (Technical)

Ckp.




